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IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P.(CRL) 55/2023 & CRL.M.A. 628/2023, CRL.M.A.
22384/2024

BHUPINDER SINGH SAWHNEY ... Petitioner
Through:  Ms. Sheyl Trehan, Senior Advocate
with Mr. Anirudh Sharma, Ms.
Harshita Gulati and Ms. Vanshika
Puri, Advocates.
Versus

YOGESH TRADING COMPANY & ORS. ... Respondents
Through:  Mr. Harshal Arora, Advocate for R-4.
Mr. A. Animesh Thakur and Mr.
Shreshtu Beniwal, Advocates for M/s
S.E. Investments Ltd.
Mr. Abhimanyu A. Walia, Advocate
for R-7.

W.P.(CRL) 707/2024 & CRL.M.A. 6617/2024
SATINDER KAUR SAWHENY ... Petitioner
Through:  Ms. Sheyl Trehan, Senior Advocate
with Mr. Anirudh Sharma, Ms.
Harshita Gulati and Ms. Vanshika

Puri, Advocates.

Vversus

M/S S.E. INVESTMENTS LTD & ANR. ... Respondents
Through: Mr. A. Animesh Thakur and Mr.

Shreshtu Beniwal, Advocates for R-1.

Mr. Sanjay Kumar Chadha, Advocate

for R-2.
CORAM:
HON'BLE MR. JUSTICE SANJEEV NARULA
ORDER
12.08.2025

The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 05/04/2026 at 14:54:46



1. Ms. Sheyl Trehan, Senior Counsel for Petitioner, on instructions,
states that in view of the judgment of the Supreme Court in Rakesh Bhanot
v. M/s Gurdas Agro Pvt. Ltd.,' she would like to withdraw the present
petition without prejudice to her rights and contentions and seeks liberty to
urge all the grounds raised in the instant petitions before the Trial Court in
accordance with law.

2. Counsel for Respondents, on the other hand, oppose the permission to
withdraw as the Petitioners have been enjoying the stay in the matters.

3. In response, Ms. Trehan, clarifies that the position in law which
existed prior to the clarity given by the Supreme Court in the aforesaid
decision entitle the Petitioner to seek a stay.

4. Considering the above, the leave and liberty as prayed for are granted.
It is clarified that the Court has not commented on the grounds urged in the
present petition and all rights and contentions of the parties are left open.
Needless to say, the Trial Court shall decide any grounds, if raised by the
Petitioner, having regard to the judgment of the Supreme Court, in
accordance with law.

5. Pending applications also stand withdrawn.

SANJEEV NARULA, J

AUGUST 12, 2025
as
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